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Affidavit 1o be Fucnished by the canidate alongwith Nomination Paper

I!el’nre the Retiyning Hfﬂm:r;
For election to. B4 o the '{’ﬂ“‘% € of the House,

From.. /Y m. csseaccCORStitURNCY Mame of te anstitusn o

| EAMM M‘i?dwhf faife of,,

Aged 3T 17iA FLAT 54, Veoned

4 Bokar - Fov o
mention full postig d-Jdi"C:l&_:l, b timbindily us e aleaec

Elecrion, do hereby solepn| v affirm and stale on oath as under:-

U, residoion of

i sirike out whichever is nin applicable)

[I]j [ am a condidate et ap by
Independent candidate.

(%) Detwils of PAN and status afmlnl of Income tax return :

s remmsee{nume OF the political pa;liy 31 am contesting a5 &

S1. No. | Names S Permanent The financial year for | Tofal income
Account Number | which the last shown I Income
{PAN) Income-tax return has | Tax Retum ( in |
b I P been filed Rupees) |
_J : Selr AvFFP3228R | Jale -7 235082 |
[ 5 [8me T BAFPA S22 1 | Zolo -1 1 #5000
3. Dependent | i
4, Dependent 2 . i
B Dependermt 3 .

(3) The following case{s) is/ are pending against me in which cognizance has been taken by the court:-

5l | Offence Description
- NQ- . S — o v
(a) | The details of cases where the court has taken

cognizance, Sections of the Act and description
of the offence for which cognizance taken :

{B) | Name of the court, Case No, and Date of order
taking cognizance

(e} | Details of Appeal (2} / Application(s) for revision
i (if any) filed nganm the above orden(s) ©

— ! ——— ——m—mw

4. Cases in which | have been convicted by a court of law(other those referred (o in Form 2a):

t{a) | The details of cases, Sections of the |

| Act and description of the offence for
i | which convicted ; ' |
|

| (b)Y Tﬂmc_ﬁfthz Comrtfs), Cose No.and
|
| _LDalu[s.'rul' nrder(a-]

T —— FEPIT re rr E r

,_.,.;k_;ﬁ *“‘-‘jg E’tf




t) ) Punishme T impascc

i3 That | give hevern below thi detwils of | Wssets (movable and Lamovable vie ) of mysel

s spouse and all de pendents:

A Details ol _mg_!_f;hh: AZKCLN ;

(Mivg: .,

3
Murme of By

cormpanies and as per hooks

I. Assets in joint name indicating the extent of joint ownership will also have to be Biven

2 In case urd:nﬁaipfrnwstmrnt. the details including Serial Number, Amount, Dare of Deposit, the Scheme
Institution and Branch are 10 bhe given
i. VWalue of Bonds/ShareDehentures g

s per the current market value in Stock Exchange in respect - listed

i case of non- fisted companies should be given

+. Dependent’, here meins o person, substantially dependent on the income of the candidate,

5. Detgils including amoun

is 1o be given separately in respect of each investment)

_'[)_Bcl'im L]

-

i

Spouse Dependent-1 | Dependent-2 | Dependent-3 |

Self

- X om
Cashin hand  ©

(iiiy |

Details of Deposits in Bank

| gccounts (FDRs, Term Deposits
| and al| other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, Mon Banking
Financial Companies and

| Cooperative societies and the

_ amount in each such deposil

123,000 | T5ee°

Deails of investment in Bonds,
| Debentures/shares and units in

| companies™utual Funds and

| others and the amount.

tivh | Details of investment in MES,

L
¥
|

Postal Savings, Insurance Policies
and investment in any Financial
[nstrument in Post office ot

| Insurance Company and the
Ml

520,402

Personal loans/advance given to
any persen or entlty incliding

| firm, Company, Trust etc, and

| other receivables from debrors
and the amount,

vy IF&-!Iumr Vehicﬁfﬂiﬂ‘.mﬁg

{ Yachts/Ships (details of Make,
| Registration No. ete, Year of
Murchase and amount

I_.I vifi| Jewelry, builion and valuable

thing (give details of weight and

| value) .

Crald 1- 1 1000w | gl .lﬂﬂ“
]IW_-. Sasev| g lven- doove

2
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[

o sy other assels such .5 value of

Chimsiinerest
| Caross Total value

3. Dretuils of Immovable assets:
(Neter 1 Propertics in joint ownership indicating the cxtent of joint ownership vill also have 1o be indical
2 Each land or building or apariment should be mentioned scparately in this format.)

No

I"'"b'_;' :

Pescription

14858 | 3,3, 30f |

—

T
1
— o2y SRR |
T

Self Spouse Dependent-1 | Dependent-1

-

I Dependent-3 |

(i

__ Survey number(s)
Area (Total measureament in
aLres)

Agriculiural Land /7 -ﬂ#y" F5
Lacation{s) ﬁ*:t’ﬁ

(2,20, 000

Whither inherited property
[ Yes or NOY

Date of purchase in caze of self
acquired property

Cost of Land (in case of
purchase)at the time of
purchase

R

Any [nvestment on the land by
wity of development,
construction edc.

Appraximate Current market
value

(i)

Location(s)
Survey number(s)

Area (Tola! measuf®ment in
sq. i)

Whether inherited property
{ Yes or MO)

Date of purchase in case of self
acquired property

Cost of Land (in case of

purchase) at the time of
purchase

Any Investment on the land by
way of development,
construction &ie.

Approximate Current marke!
value ;

(iii)

Commercisi Buildings
(including apartments)

i -|.uc.utiun{s}|

| -Survey number(s)

Built up Area (Total
| mensurement in sq. f.)




vy

% wiher inheriied propeny
I_t' = or MO

| Lo of purchase in case of el
| S wined property

1
|

[Tt of property (in case of
i rehase) ol the time of
prchinse. o o -

Ay Invesiment on the
| praperty by way of
}_du:wlupmen.t. construction elc,
I

A pproximate Current market
| vadue

| Residential Buildings (including
apariments,)

-Location(s)

- Survey number(s}

kD
i- o

Acrea (Total measurement in
s fi)

4035

Built up Area (Total
| measuremnent in sq. fL)

lov®

Whether inherited property
{Yes or MO}

Mo

Date of purchase in case ol self
| soquired property

ost of property (in case of
purchase} at the time of
| purchase

o g0, 000

Any Investment on the land by
way of development,
construction eto.

Approximate Current market
value

fo. 0o, 0T

| (v}

Others (such as inerest in
property)

|
o0
|

Total of Corrent Morket
Walue of (i) to (v) ahove

12, 20,200

(6) 1 give herein below the details of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

'S,
| Mo,

|
it | Loan or dues to Bank/Financial

T Deseription

Self

Spouse(s)

Dependent-1 | Dependent-2 | Dependent-3 |

| Institutipnis) i
Mame of Bank or Fl
Amount outstanding
| Mature of loan
| Loan or gues to any
| individuals/ Entity other than
| mentioned in (i) above,
| Name(s)
Aumount outstanding
| Nature of loan

udle) —is 6




Ay oilier liability i | : i R

Cerand total of linbilities [

— e . o e ]
(i} | Gzoves yinent Dues: | {

Dues to departments dealing : [

with government |

| { accormodation o

i Dues to departments dealing |

[ with supply of water

il

" Dues to departments dealing B AR
with supply of electricity

Dues to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with povernment transport
Cincluding aircrafts and

_brelicopters) | o ]
[ncome Tax Dues

Wealth Tax Dues ' ; .
Service Tax Dues =
Municipal /Property Tax Dues
Sales Tax Dues

Any other dues
Grand total of all Govt. dues Ii

{7y Details of profession or upation:
o Self.. dtary

b. Spouse . ;:.M«z ' . 5
{E}q"‘fdmﬂuml q;_unl as um:ler * Baa H"!ﬁ:" Frtom Bilar W
(Give detsils nfh.lghcst Schml / Uniiv vemt}' edm:z fall form of the ziﬁmﬂ:f diploma/ degree course)

{(Name of the School /Callege/ University and the year 11: which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO () ABOVE:

l.| Name of the candidate _Ah/Smi/Kum. o ﬁ‘" M w
2.| Full postal address Lk FlaF 54, eenehangd Pl ol Poibey iban-!
3. | Mumber and Name of the constiluency and * !

sse pfilpidnay's- 23

3. | Name of the Political party which set upthe ﬁJ‘P

candidate (otherwise write ‘Independent’) s

4.1 (a) Mumber of cases in which conviction order
f passed {other than those referred to in Form 26)

udle —ic cp°




[ | (o Tuial number o Fending <oy where the . o
 court {8} have takes cognizane
|

STpaiar ' | = ma T ik e |

] M——— k= o | lnceme Tax Rewnn filed |
__|ajCandidite  Awkfp 3278 l Ao~ _g_?r”"”
~ (6 Spouse: SKFPK 502) H 2o/0 ~ I 2,45,¢47
. [ {c) Dependens l . 2
| 6. _ Details of Asseis and Linbilities in rupees

| Description | Self Spouse | Dependent-I] Dependent-|| I_De_gcndmll

.rr"n. Maoveable 4 958
|| Asset (Total value) 164858 133,364
[ - | Immovahle

1 Asset s

(1) | Purchase Price and

Development Cost of

Immaovable Property 12, 204%0

{Total Valus) |

(i) | Approximate Currem

Market Price of

Asset (Total Value)

71| Liabilities _ Nl

(i) Government
dues (Total)

(i} Loans from Bank, ‘1

|
|

Financial Institutions an

| others (Total) .
8. Highut edumlhnal qualification: ﬁ adtee G 1331 F/lem £ har M m‘v&
alia , Hagh fodadl, W brans', trerd Lhanmparas .
{Give details of School / University education with full form of the centificate/ diploma/ degree
course) (Name ol the Schoal (College/ University and the yvear in which the course was campleted )

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contenis of this affidavit are rue and correct to the

hest of my  knowledge and belicf, no pant of it is false and nothing material has been concealed there from, | further
declare that =

{) there is no cage of conviction or pending case against me other than those mentioned in ftems 3 and 4 above;

(i L my spouse, or mvdcpcm.lmls do not have any asset or liability, other than those mentioned in items 5and &
ahave,

\'cruﬁcd,m...f;é’!;.......,.....this N - . 111 R

7 wha-o

W
DEPGNE

: 28 12 el




Note: T Affidavit snould be filed latest by 3.4 "M on the last date of filing nominations.
= Affidavit suould be sworn before an Unth Commissioner or Mugstraie of the First Class or Befons o Mitars
Puhliz.
3.A mlmnlr..; should be filled up and 1 column to be left Rlank. 1Fthere is no Information te Turmsl e respo) of
any iizm, either “Nil” or “Not a.splicable”, as the case may be, should be mentioned
4 The affidavit should be cither typed or written legibly and neatlv
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